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In this transferred application 
from the High Court of Karnataka, 
the Applicants have challenged the 
order dated 15.11.1979 of the 
Chief Accounts Officer, lecom 
Accounts, Karnataka Circle, 
Bangalore 1 inter alia directing 
stoppage of House Rent Allowance 
and City Compensatory Allowance 
payable to them. 

While issuing Rule nisi, the 
High Court had stayed the operation 
of the order challenged in the 
Petition. 

Shri M.asudeva Rao, Learned 
Central Government Standing 
Counsel, appearing for the 
Respondents, submits that the 
authorities themselves have acceded 
to the claims made by the Applicants 
and their grievance no longer 
survives for consideration, the 
correctness of which is not disputed 
by Shri Ranganath Jois, learned 
Counsel for the Applicants. In 
this view, this application is 
liable to he dismissed as having 
become unnecessary. We, therefore, 
dismiss this application. No 
costs. 
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